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(9) if so, the reasons lor the same 
nod what steps are being taken to 
check them?

THE MINISTER OF STATE IN 
THE MINISTRY OP RAILWAYS 
(SHRI SHEO NARAIN) (a) In this 
accident 1 i wagons had derailed

(t<) At about 13 25 hours on 22nd 
March, 1978 while 14 Up Diesel Goods 
train was running between Supedi 
and Dhoraji stations on Forbandar- 
Jetalsar Metre Gauge section of 
Bhavnagar Division of Western Rail­
way, it derailed at Km 145/14-11 No 
one was killed or injured in this ac­
cident

The inquiry into this accident has 
not yet been completed

(c) and (d> Yes Out of It derail­
ments which took place in March
1978, on the Western Railways, 9 
occurred m Gujarat State There was 
also an accident at an unmanned level
crossing m Gujarat State Of the 9 
derailments which occurred in Guja­
rat State 4 were due to failure of
railway staff 3 due to failure of me­
chanical equipment and 2 were acci
dental in nature The accident at 
unmanned level crossing was due to 
the failure of road users

Besides counselling the staff to en­
sure that they do not violate the rules
rind indulge in short cut methods
examination of trains and spot checks 
at Carnage and Wagon depots have 
been intensified Surprise checks are 
also being conducted in coordination 
with police authorities to ensure strict 
compliance with the Motor Vehicle 
Rules by the road users
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Violation of Companies Act by Foreign 
Companies

7191 SHRI JYOTIRMOY BOSU
Will the Minister of LAW, JUSTICE 
AND COMPANY AFFAIRS be pleas­
ed to state

(a) names and particulars of the 
foreign companies, branches as well as 
subsidiaries, who were charged with 
violation of the provisions of the Com­
panies Act during 1977,

(b) specific charge against each of
the firms; and

(c) action taken against the firms 
concerned tor this violation*

THE MINISTER OF LAW, JUS­
TICE AND COMPANY AFFAIRS 
(SHRI SHANTl BHUSHAN)* g» )




